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IN THE CENTRAL ALMINISYRATIVE TRIBUNAL, HYDERABAD BENCH |

0.A.N0.892/97.

- . Date: 17==7--1997, .

Between;

D.Bhaskar. Cee- APPlicgant. L ' |

1.7';- f"‘\‘
Ang S

Subsidiary Intelligé?nc'é'-Bdreau (s1B), N
MHA Govt. of India, Hyderabad re- L s
Presentcd by its Joint Asst. Director g

2

Respondent.

Counsel for the applicanv: Sri P.Radha Krishna.

Counsel for the respondent: sSri V.Rajeswara Rao.

JUDGMENT,

(by Hon'ble Shri H.Rajendra ¥rasad,Member () |

This cace, listed for acmission,w,ys cylled |

twice in the forenoon. None was present for the

applicant either in the Fore-noon or iﬂ thc After-noon. 'i

The applicant seeks a compassionate appointment

following the demise of his father, Basavaling.yya, who

1§
pPassed away while serving as JI0.II on 31-5-1982, The |
arplicant, who Was & minor at the time of his father's

death,

seeks a guitzble appointment in the Department

on the ground of indigence.
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3. It is seen that the respondents have duly
examined the Tequest of. the applicant. Annexure Iv
to the 0.A., indicates that there was no vac aNCY aVailable
at that point of time, viz,, Au- -Uet, 1996 to accommo:” gte
the applicent. It‘was bromised, however, that as ang when
recruitment for the post of Security Assist altts takesg
place, the applicant's mother (the widow of late
sri Basavaling.yya) would “e informeq of the fact. so
as to enable the }resent aPplicant to apply for the
said post. According to the applicant, there ig no

fur ther communication so far from the responcents in

this regard.

4, Considering the factg of the cyse, as stateqd

by the appllcant, it is adequate to cirect the respondents

to - -

i) intimate to the applicant's mother within

Bext 45 (for¢- five) d,¥s the exact Position

8S regszrds .

{a) the availability of‘vacancies, if anv

after 6--8--1996:

{b) the likely cate of the next recruitment

of Security Assis?ants, if decided;and

Hi




(11) depending on the prospect and possibility of

(id1)

Thus the 0.2., is dilsposec of at the admission

stage,

‘considering his cgse for an@appomntment, summo

_for arplying to the s3id post:i

the applicant as Per law and rules within next

¢ @A

(c) the order of priority :ssigned to the
'f It .1;;5F£n£/ar'f'sing
applicant%udscdgmnS*GO{ vacancies,

subject to hig eligibil iy,

the applicant and provide him the prescribeq
applicatioh‘forms, if any, and alss to give him

the necessary guidance as regards the procecure

- Mmake an erfort to finally consider the Case of

$ix monthsg,
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